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[T . ®-16011/07/2005-11 T=)
MINISTRY OF HEALTH AND FAMILY WELFARE
(Department of Health)
NOTIFICATION
New Delhi, the 15th March, 2008

G.S.R. 182(E).— In exercise of the powers conferred
by sub-section (1) of Section 7, sub-section (2) of Section
8, Section 10 and Section 31 of the Cigarettes and Other
Tobacco Products (Prohibition of Advertisement and
Regulation of Trade and Commerce, Production, Supply
and Distribution) Act, 2003 (34 of 2003), and in
supersession of the Cigarettes and other Tobacco Products
(Packaging and Labelling) Rules, 2006, except as respects
things done or omitted to be done before such supersession
the Central Government hereby makes the following rules,
namely :—

1. Short title and Commencement.—These Rules
may be called the Cigarettes and other Tobacco Products
(Packaging and Labelling) Rules, 2008 and they shall come
into force on such date as the Central Government may, by
notification in the Official Gazette, appoint.

2. Definitions.—In these rules, unless the context
otherwise requires:—

(@) “Act” means the Cigarettes and other Tobacco
Products (Prohibition of Advertisement and
Regulation of Trade and Commerce, Production,
Supply and Distribution) Act, 2003;

(b) “package” means box, pouch, conical, cylindrical
or any other type of pack used for packing cigarette
and other tobacco products.

(¢) “principal display area” means:—

(i) forbox type packages, two equal sized largest
surface arca of the box that may be displayed
or visible under normal or customary
conditions of sale or use;

(i) for pouch type packages, the entire surface
area of the pack that may be displayed or
visible under normal conditions of sale or

© use;

(i) for conical or cylindrical type of packages,
the entire curving area of the pack that may
be displayed or visible under normal or
customary conditions of sale or use;

(iv) for any other form or type of package, the
entire surface area of the pack that may be
displayed or visible under normal or
customary conditions of sale or use;

(d) “specified health warning” means, such health
warnings as specified by the Central Government
from time to time, in the Schedule to these rules.

3. Manner of packing and labelling.—(1) Every
person engaged directly or indirectly in the production,
supply, import or distribution of cigarette or any other
tobacco product shall ensure that:—

{(a) every package of cigarette or any other tobacco
product shall have the specified health warning
exactly as specified in the Schedule to these rules;

(b) the specified health warnings shall occupy at least
forty per cent (40%) of the principal display area
of the pack and shall be positioned parallel to the
top edge of the package and in the same direction
as the information on the principal display area:
Provided that for conical packs, the widest end of
the pack shall be considered as the top edge of
the pack:

Provided further that for box and pouch type of

packs, the specified health warning shall appear

on both sides of the pack, on the largest panels;

(c) none ofthe elements of the specified warning are
severed, covered or hidden in any manner when
the package is sealed or opened;

(d) no messages that directly or indirectly promote a
specific tobacco brand or tobacco usage in
general are inscribed on the tobacco product
package;

(¢) no product shall be sold unless the package
contains the specified health warning:

Provided that the specified health warning shall

be printed on every retail pack in which the tobacco

product is normally intended for consumer use or
retail sale, as well as any other external packaging,
such as cartons or boxes;

(f) the specified warnings shall be inscribed in the

language used on the pack;

Provided that not more than two languages shall

be used on the pack, so as to ensure that the

specified warning is legible and prominent;

(2) no tobacco product package or label shall contain
any information that is false, misleading. or
deceptive, or that is likely or intended to create an
erroneous impression about the characteristics,






